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Bill No. 23—III,A of 2013

THE HARYANA TOWN IMPROVEMENT
(AMENDMENT AND VALIDATION) BILL, 2013

A

BILL

liirther amend the Haryana Town Improvement Act, 2008.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fourth
Year of the Republic of India as follows: --

I. This Act may be called the Haryana Town Improvement (Amendment
and Validation) Act. 2013.

Short title.

2. In sub -section (2) of section 105 of the Haryana rown Improvement Ame ndme nt o f

Act. 2008,- section 105 of
Haryana Act 36

in clause (d). for the sign ".-, existing at the end, the sign ":" shall or 2008 .

be substituted: and

(ii) after clause (d), the following proviso shall be inserted. namely: • -
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"Provided that where a trust has been dissolved under sub-
section ( I ) within the territorial jurisdiction of a municipality
and the properties. funds and dues have vested in the
Government, it may transfer the property, funds and dues of the
dissolved trust to the municipality which shall also bear all the
legal liabilities of the trust subsisting at the date of its dissolution
and further the employees of such trusts whose properties, funds
and dues have been transferred to the municipality, after dissolu-
tion, shall be transferred to other trusts on any post carrying same
scale of pay.",

3. Notwithstanding anything contained in sub -section (1) of section 105
of the Haryana Town Improvement Act, 2008, the authorities specified to realize
all properties, funds and dues. to enforce liabilities and to complete sanctioned
schemes of the dissolved Improvement Trust as mentioned in the Schedule of the
Haryana Government, Urban Local Bodies Department, Notification No. 1/76/
2009-1CII, dated the 11th Tune. 2010 in exercise of the powers conferred by
clause (c) of sub -sections (2) and (3) of section 105 of the Haryana Town Improve-
ment Act, 2008, shall be deemed to have been validly specified notwithstandng
notification under sub -section ( 1 ) of Section 105 having not been issued, and the
trusts shall be deemed to have been validly dissloved under sub -section 1) of
section 105 and in accordance with the provisions of the said Act and accordingly
all acts, proceedings or things done or actions taken or which may be done or taken
by the said authorities and by the State Government for the whole of the State of
Ilaryana shall, for all purposes, be deemed to be. and to have always been done and
taken in accordance with law and shall not be called in question before any court
of law on this ground.
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STATEMENT OF OBJECTS AND REASONS

It is felt necessary to enable the Government to merge the Improvement
Trusts in concerned municipalities for rapid, integrated and systematic develop-
ment of cities.

Amendment in Section 105 of the Haryana Town Improvement Act, 2008
is, therefore, required to provide for vesting properties, funds and dues of dis-
solved Improvement Trusts in the concerned municipalities for better planning
and development of the cities. It is also proposed to validate the action taken by
the Government for dissolving the Trusts and appointment of authorities, issued
vide notification dated 11.06.2010.

Hence the Bill.

BHUPINDER SINGH HOODA,
Chief Minister, Haryana.

Chandigarh :
The 8th September, 2013.

SUM IT KUMAR,
Secretary.
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